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Report filed by the Secretary, Environment Department, Governmeni of Kerala in OA No
312/2024 of the Hon'ble National Green Tribunal in the matter of illegal transportation

and dumping of waste from the State of Kerala to State of Tamil Nadu.

It is respectfully submitied that the above matter on illegal waste dumping was
SuoMotu  registered by the Hon’ble National Green Tribunal based on the reporty
published in daily, * The New Indian Express’, ‘The Times of India’ and in the vernacular
dailies viz., ‘The Hindu’ and ‘Dinamalar’ dated 18.12.2024 in the matter of dumping of
biomedical, food, plastics and other wastes brought from Kerala in' Kodaganallur ;ll]tl
Palavoor Villages, of Thirunelveli district in the State of Tamil Nadu. Subsequently the
Hon’ble Tribunal vide order dated 19.12.2024, has directed the State of Kerala and the
Kerala State Pollution Control Board (KSPCB) to take strict action to remove the waste

dumped within a period of 3 days from the date of the order and to file the action

taken report.

in due compliance to the order dated 19/12/2024 of the Hon’'ble National Green
Tribunal, the State Government and Kerala State Pollution Control Board have taken all
out efforts to remove the waste dumped at Tirunelveli within the stipulated time limit.
The Local Self Government Department, Environment Department, District Administration
and Kerala State Pollution Control Board have formulated a quick action plan, for
removal of waste with the active participation of Clean Kerala Company under LSGD,
under the supervision of Kerala State Pollution Control Board. The matter was
communicated to the Tamil Nadu Government from the State of Kerala and has sought
necessary help. The action taken is submitted as follows.
1t is humbly submitted that as sson as the matter published in the dailies came (o
the notice of the Kerala State Pollution Contrel Board., immediate action was initiated.
The Tamil Nadu Pollution Control Board was contacted on 18.12.2024 and Notices were
issued on 18.12.2024 itself to the Regional Cancer Center, Thiruvananthapuram, Credence
Hospital pPvt.Ltd., and the Leela Kovalam hotel, to show cause as to why actions
including levying of Environmental Compensation shall not be initiated against the units.
It is also humbly submitted that the Kerala State Pollution Control Board has issued
Consent Revocation Intention Notice to the Regional Cancer Center, Thiruvananthapuram.
Credence Hospital PveLtd., and the Leela Kovalam hotel. M/s Sunage Eco Systems Pvt.
Ltd., Karumam, Thiruvananthapuram was identified by the Kerala State Pollution Control
Board as the concerned collection agency for the Regional Cancer Cenire,
Thiruvananthapuram, Credence Hospital Pvt.Ltd and the Leela Kovalam hotel, during the
inspection held on 18.12.2024, Registration revocation intention notice was issued to the
unit.
It is respectfully submitted that the Chief Secretary of Kerala convened urgent
meeting with all relevant stakeholders on 19.12.2024 itself considering the seriousness of
the case. As per the direction of the Government, officials fror;m Kerala PCB, Corporation
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of Thirgvananthapuram and experts from IMAGE conducted a joint inspection at the
sites at Thirunelveli on 20.12.2024 in order to assess the quantity of waste. The
officials from Kerala were accompanied by RDO, Thirunelveli, Inspector, Suathamlli Police
Station, Assistant Director, Panchayath, BDOs , VOs and TNPCB .Officials. The joint team
inspected 6 locations (Vadakku ArivanayvakiPuram, Vellarikkulam, Kodakkanalloor,
Pazhavoor, Kondanagaram Panchayat and Bharathiyar Nagar ) identified by the Tamil

Nadu officials.

It is respectfully submitted that many meetings and discussions were taken on
20.12.2024 and 21.12.2024 with the stakeholders viz., the officials of Tamil Nadu Pollution
Control Board, Thiruvananthapuram Corporation, Suchitwa Mission, Clean Kerala Company
Limited {CKCL), Local Administration, KSPCB and a work plan was prepared for removing
the waste immediately and to ensure it’s safe and authorized disposal. :

A team of 8 officers from KSPCB, officials from Clean Kerala Company Limited,
Suchitwa Mission and & Health Inspectors along with the Sub Collector of
Thiruvapanthapuram and Health Officer of Thiravananthapuram Corporation proceeded
to Thirunelveli on 22.12.2024 with labourers and vehicles to execute the work plan. M/s.
CKCL had supplied manpower and wvehicles for transporting the waste back to Kerala.
The entire team reached the respective sites in the morning of 22.12.2024 and started the
work as per the work plan with the help of officials from Tamil Nadu. The work as per
the work plan was almost completed by the evening of 22.12.2024. The waste dumped at
different locations are now removed under the supervision of the officials from the
Government of Kerala,

It is also submitted that the amount for expenditure incurred by the Government of
Tamil Nadu towards the segregation and removal of waste, in the case of an earlier
incident, which was mentioned in the order of the Hon'ble NGT dated 19.12.2024, has been
reimbursed through C_()rporat‘ion of Thiruvananthapuram by way of chegue no.461926
dated 21.12,2024.

It is most respectfully submitted that in compliance with the order of Honble
Tribunal, the waste has been shifted from the State of Tamil Nadu. It is also submitted
that the matter of illegal waste dumping is viewed very seriously and hence will be
followed up serupulously by the concerned authorities in the State Government.
Instructions for strict monitoring is being issued to all concerned authérities in the State

to avoid such mishaps in future,

It is respectfully prayed that the above action taken report of the State Government
submitted herewith in due compliance of the directions of the Hon'ble Tribunal may
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kindly be accepted.
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LIST OF TRIVANDRUM MUNICIPAL CORPORATION OFFICIALS

SL.NO |NAME DESIGNATION CONTACT
1 GopakumarR S Health Officer 9895770777
72 Sreekanth K S PHI | 9895299784
3 Shinu S Das PHI | 7907482340
4 Kiran V G PHI | 9895250069
5 Arunkumar A R PHI I 9633344448
6 Pramod SV PHI II 8921828356




@

Details of CKCL Officials

SLNO | NAME OF OFFICIAL DESIGNATION CONTACT NUMBER

1 | ANIKUMAR ADMINISTRATIVE OFFICER 9447792058

2 | PYARE LAL NODAL OFFICER 9446551627

3 | SREEJITH LK PROJECT MANAGER 7558086677

4 | KRISHNA SAMBATH DISTRICT MANAGER 7558086688

5 | BIVIN GOVIND OFFICE ASSISTANT 8129512339

Details of Vehicles
SLno VEHICLE NUMBER CONTACT PERSON CONTACT NUMBER

1 KL 42U 0067 RISHAD NASSAR 9567250830
2 KL42U 9966 RISHAD NASSAR 9567250830
3 KL42W 6662 RISHAD NASSAR 9567250830
4 KL42W 6664 RISHAD NASSAR 9567250830
5 KL 46]) 1886 RISHAD NASSAR 9567250830
6 KL55R9502 RISHAD NASSAR 9567250830
7 TN888698 RISHAD NASSAR 9567250830
8 TN52F8598 RISHAD NASSAR 9567250830
9 KLO5AJ9868 ABDUL KALAM 9744343353
10 KL41G7465 ABDUL KALAM 9744343353
11 KL22H0665 ABDUL KALAM 9744343353
12 KLO7CA2858 ABDUL KALAM 9744343353
13 KL27M2749 ABDUL KALAM 9744343353
14 KL76E1774 ABDUL KALAM 9744343353
5 KL34H5038 ABDUL KALAM 9744343353
16 TN34W7724 SWALIH 9495779628




VEHICLE
SL no NUMBER STARTING LOCATION
1 KL 42U 0067 Ernakulam
2 KL42U 9966 Ernakulam
3 KL42W 6662 Ernakulam
4 KL42W 6664 Ernakulam
5 KL 46J 1886 - Ernakulam
6 KL55R9502 Thirunelveli
7/ TN888698 Thirunelveli
8 TN52F8598 Kovilpatti
9 KLO5AJ9868 Kollam
10 KL41G7465 Malappuram
11 KL22HO0665 Malappuram
12 KLO7CA2858 Palakkad
13 KL27M2749 Palakkad
14 KL76E1774 Ariyallur
15 KL34H5038 Kollam
16 TN34W7724 Thoothukudi
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